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[T remsiation)
PROF. RASA SINGH RAWAT

(Ajmer): Sir, | would like 0 submit
before the House that a 'eading in-
dustrialist of Mohan Nagar. Uttar
Pradesh. on his birthday invited the
Air Force and Army Personnel to a
Blood Donation Camp and madc
them donate blood. Forcible dona-
tion of blood from the soldiers is ob-
jectionable. 1 would like to urge
upon the Government that whosoever
he may be. he should not be allowed
to act like this, The said industria-
list is known to be liquor baron. In-
viting the Air Force Personncl of
Hindu Airport and the Army  per-
sonnel by such a person on the oc-
casion of his birthday tantamounts
to misuse of his influence and fiddling
with the lives of the defence person-
nel. My submission to the Govern-
ment is 10 exercise cfective control
over such functions. (Inferruptions)

[English)

MR. SPEAKER: Now Ikt us take
up the aext item. Papers 1o he laid
on the Table.

13.06 hm.

PAPERS LAID ON THE TABLE

Review on the Working and Annual
Report of Rehabilitation Plantations
Lid., Punzlur and Repatriates Co-
operative Finance and Development
Bank Limited, Madras for 1989-90

'English!

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA-
. MENTARY AFFAIRS A~D MI-
NISTER OF STATE IN THE MI-
NISTRY OFF HOME AFFAIRS
(SHRI M.M. JACORY: On bchalf of
-Shri S.R. Chavan. I beg ‘> lay on
_ the . Table- - '

(1) A copy cach of the Tollowing
prpers (Hindj, and English ver-
+i w8) under sub-section (1) of
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section 619A of the Companies
Act, 1956: -

(i) Review by the Govern-
ment on the working of
the Rehabilitation Plan-
tations Limited, Puna-
lur, for the year 1989-90.

(ii} Annual Report of the Re-
habilitation Plantations
Limited, Punalur, for the
year 1989-90 along with
Audited Accounts and com-
ments of the Comptroller
and Auditor General there-
on.

(2y A satement (Hindi and Eng-
lish wversions) showing reasons
for dclay in laying the pupers
mentioned at (1) above,

1Placed in Library. See No. LT-63:91]

(3) (i) A copy of the Arnual Re-
port (Hindi and English
versions) of the Repatria-
tes Co-operative  Finance
and Development  Bank
Limited, Mudras, for the
year 1989-90) along with
Audited Accounts,

A copy of the Review
(Hindi and English ver-
sions) by the Government
on the working of the Re-
patriates Co-uperative Fin-
ance  and  Development
Bank Limited. Madras, for
the year [9R%-90,

{4 A statement (Hindi and Eng-
lish versions) showing reasons
for delay in laying the papers
mentioned at (3) ahove,

(Placed in Library. See No, 1.T-64/911

(i)

Explanatary statement giving reasons

for immediate legislation by the Re-

presentation of the Veuple (Amend-
ment) Ordinunce. 1991

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MI.
NISTER OF STATE IN THE MI-
NISTRY OF LAW. JUSTICE AND
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COMPANY AFFAIRS iSHRI RAN-
GARAJAN KUMARAMANGA-
LAM}: On behalf of Shri K. Vijaya
Bhaskara Reddy. | beg to lay on the
Fable an explunatory statement (Hin-
di and English versions) piving  rea-
sons for immediaie legislation by the
Represcentition of the People (Amend-
menty Ordinance, 1991,

WPiaced in Libyary, See No. LT-65 Vi

Review on the Wocking and Annual

Report of National Piojecis Construc-

tion Corporation Linited for 1939-90,
el

THE MINISTER OIF STATE OF
THE MINISTRY OF COMNMUNI-
CATIONS (SHRI RAJESH PiLOT):
On behall of Shri V., C. Shukla, |

beg io luy on the Table

(I A ocony each ol the following
papeis  (Hindi  and  Faglish
veisions) under sub-section (I
of soction AI9A of the Come
panics Act. 1956

(i) Review by the Govera-
ment on the workinz  of
the Natienal  Projects
Constraction  Ceycoration
Limifed for the vear 1989-
0,

it Annual Report ci the Na-
tional Projects  Construce-
tion Corporaiion  1imitzd
for the veur 1989-90 along
with Audited Acceounts and
comments of the Comp-
troller and Audiior - Ge
neral thereon.

(2) A statement (Hindi and  Eng-
iish versions)  showing  rea-
sons for deley in laying  the
papers mentioned ut (1) above.

Piwced i Library. See No. LT-66 91!

Notifications vnder Indian Post Ofice
Act, 1898 aud Iudian Telegraph Act,
1885 elc.

UHE MINISTER OF STATE OF
i HE NINISTRY  OF COMMUNI-

ASADHA 27, 1913 (S.1KA)
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CATIONS (SHRI RAJESH FP11.OT):
I beg to lay on the Table

(1) A copy of the Indian Post
Cliice {First Amendiment)
Rules, 1991 Hindi and English
versions) oublished in Notifica-
tion No. G.S.R. 3tE) in Garzette
of India dated the Ist January.
1991 issued under section 74
u! the Indian Post Office Act.
I 8YR.

JPlceed in Library, See No, LT-67 .91

(23 A copy eaeh of the following
Notifications  (Hindi and Eng-
lish versions) under sub-section
(51 ol section 7 ol the indian
Pelegraph Act. I1885: -

‘) The Indian Lelesraph
(Fourth Amendment)
Rules. 1990 puoblishad in
Nouficaton No, GS.R.
9853(E) in Guazetic of In-
dia dated the  2¢th De-
cember. 1990 together with
corvigendum  theizio  pub-
lished in Notilication  No.
GS.R. 23T E) cdated  the
25th April. 1991,

(ny The  Indiun I ciegraph
tFirst Amendment) Rules.
1991 published in Noti-

cation No. GSR. 74 in
Gazette of India  duted
the 2nd February. 1991.
(iii} GSR 251:E) published in
Gurette of India dated
the 2nd May. 1991 con-
taining corrigendum to the

Notification No. GS.R.
933(E) published in  Ga-
zette of Imdia dawed  the

Jrd DRecember, 1990,

(3 .\ statement (Hindi and  Eng-
lish wversions) showing reasons
for delay in laying the pa-
pers meationed  at (i) of (2)
above.

Piaced in [ibrary. See No, 11-68: 91
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Notificaion under Delhi Muaicipal
Corporstion Act, 1957

THE MINISTER OF STATE IN
‘THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER
OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI M.M. JA-
COB): 1 beg to lay on the Table a
ocopy of Notification No. U.14011/
160/89-Delhi (Hindi and English
versions) published in Delhi Gazette
dated the 3rd May. 1991 making
certain amendments to Notification
No. "U. 14011/160/89-Dclhi  dated
the 6th January. 1990 issued under
section 490 of the Delhi Municipal
Corporation Act, 1957.

| Pluced in Library. See No. LT-69/91]

Notification under Fsscntial Commo-

dities Act, 1955 and Review on the

Working and Annoal Report of

Tamil Nadu Agro-Industries Corpo-

ration Ltd.,, Madras and Punjab Agro-

Industries Corporation Lid.. Chandi-
garh for 1989-90 etc.

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI MULLAPPALLY
RAMACHANDRAN): [ beg to lay
on the Table—

{1y A copy of Notification No.
S.0. 397 (E) (Hindi and Eng-
lish versions) published in
Gazette of India dated the 14th
June, 1981 containing Order
indicating the Supplies of
fertilisers to be made by domes-
tic manufacturers of fertiliser to
various States/Union Territo-
ries/Commodity  Board dur-
ing the period from the 1st
April, 1991 to the 31st Septem-
ber, 1991 (Kharif, 91 Session)
under sub-section (6) of sec-
tion 3 of the Essential Com-
modities Act, 1955.

[Placed in Library. See No. LT-
70/91)

(2) A copy each of the following
papers (Hindi and English ver-

JULY 18, 1991

sions) under section 619A of the
Companies Act. 1956:—
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(a) (i) Review by the Govera-
ment on the working of
the Tamil Nadu Agro In-
dustries Corporation Limi-
ted, Madras, for the year
1988-89.

(i) Annual Report of the
Tamil Nadu Agro Indus-
tries Corporation Limited.
Madras. for the year
1988-89 along with Audit-
ed Accounts and com-
ments of the Comptrolier
and Auditor General there-
on.

[Pleced in  Library. See No, LT-

TH/91]

(b) (iY Review by the Govern-
ment on the working of
the Punjab Agro Industries
Corporation Limited,
Chandigarh, for the year
1989-90.

(ii) Annual Report of the
Punjab Agro Industries
Corporation Limited.
Chandigarh, for the year
1989-90 along with Audit-
ed Accounts and com-
ments of the Comptroller
and  Auditor  General
thereon.

(3) Two statements (Hindi and Eng-

lish versions) showing reasons
for delay in laying the papers
mentioned at (2) above.

[Pluced in Library. See No. LT-

72/91)

(4} () A copy of the Annual Re-

port (Hindi and English
versions) of the National
Council for Cooperative
Training, New  Delhi, for
the year 1989-90,

(ii) A copy of the Annual Ac-
counts (Hindi and English
versions) of the National
Council for Cuopitative
Training, New Delhi. for
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the yoar 1989-90 together
with Audit Report there-
on.

(iii' A copy of the Review
{Hindi and English ver-
sions) by the Government
on the working of the Na-
tional Council for Co-
operative Training, New
Delhi, for the year 1989-
90.

(5} A statement (Hindi and Eng-
lish versions) showing reasons
for delay in laying the papers
mentioned at (4) above,

[Placed in Library. See No. LT-
73/91]

Review on the Working and Annual

Report of Mshanagar Telephone Ni-

gam Ltd.. New  Delhi and Videsh

Sanchar Nigam Ltd.,, HBombay for
1989-90 etc.

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATION (SHRI P. V. RANGAY-
YA NAIDU): 1 beg to lay on the
Table-—-

(1) A copy each of the following
papers {Hindi and English ver-
‘sions) under sub-section (1} of
section 619A of the Companies
Acl, 1956 —

(a) (i) Review by the Govern-
ment on the working of
the Mahanagar Telephone
Nigam  Limited, New
‘g)oelhi. for the year 1989-

(ii} Annual Refort of the
Mahanagar Telephone Ni-
gam Limited. New Delhi,
for the year 1989-90 along
with Audited Accounts
and comments of the Com-
ptroller and Auditor Gene-
ral thereon.

" [Placed in Library. See No. LT-
74/91)

(b) (i) Review by the Govern-
ment on the working of
the Videsh Sanchar Nigam
Limited, Bombay, for the
year 1989-90.

(i) Annual Report of. the
Government on the work-
ing of the Videsh Sanchar
Nigam Limited, Bombay.
for the year 1989-90 along
with  Audited Accounts
and comments of the Com-
ptroller and Auditor Gene-
ral thereon.

[Placed in Library. See No. LT-
75/91]

13.07 hrs.
MESSAGE FROM RAJYA SABHA

[English]
SECRETARY-GENERAL: Sir, |

hive to report the following message
received from the Secretary-General of
Rajya Sabha: -

“in accordance with the provi-

sions of rule 111 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, T am directed
to enclose a copy of the Represen-
tation of the People (Amendment)
Bill. 1991, which has been passed by
the Rajya Sabha at its sitting
held on the 16th July, 1991.”

The of The People

Representation
(Amendment) Bill, 1991
As passed by Rajva Sahha.

[English]

SECRETARY-GENERAL: Sir, |
lay on the Table the Representation
of the People (Amendment) Bill, 1991,
as passed by Rajya Sabha.




